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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
SIXTH SESSION

THE KARNATAKA TRANSPARENCY IN PUBLIC PROCUREMENTS
(AMENDMENT) BILL, 2015
(L.A. Bill No. 01 of 2015)

A Bill further to amend the Karnataka Transparency in Public

Procurements Act, 1999.

Whereas it is expedient further to amend the Karnataka Transparency
in Public Procurements Act, 1999 (Karnataka Act 28 of 2000) for the

purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Sixty sixth

year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the

Karnataka Transparency in Public Procurements (Amendment) Act, 2015.

(2) It shall come into force at once.

2. Amendment of section 4.- In the Karnataka Transparency in
Public Procurements Act, 1999 (Karnataka Act 28 of 2000), in section 4,

after sub-section (ee), the following shall be inserted, namely:-

"(eee) Where the procurement is by the procurement entity receiving
grant from the consolidated fund of the state, in case of Infrastructure
works of electrification of drinking water schemes the value of which does

not exceed rupees five lakhs;"



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Transparency in
Public Procurements Act, 1999 to exempt, the procurements by the
procurement entity receiving grant from the consolidated fund of the State
in case of infrastructure works of electrification of drinking water scheme
the value of which does not exceed rupees five lakhs from the application of

provisions of Chapter-II of the Act.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

SIDDARAMAIAH
Chief Minister

P. OMPRAKASHA
Secretary
Karnataka Legislative Assembly



ANNEXURE

Extract of The Karnataka Transparency in Public Procurements
Act, 1999. (Karnataka Act 29 of 2000)

XX XX XX

4. Exceptions to applicability.- The provisions of Chapter II shall not
apply to Procurement of goods and services,-

XX XX XX

(ee) where the procurement of goods or services is by the Grama
Panchayats and Taluk Panchayats constituted under the Karnataka
Panchayat Raj Act, 1993, Town Municipal Councils or Town Panchayats
constituted under the Karnataka Municipalities Act, 1964 or Urban
Development Authorities constituted wunder the Karnataka Urban
Development Authorities Act, 1987,-

(i) for the purpose of implementing mini water supply scheme or
construction of school rooms and the value of such procurement does
not exceed rupees two lakhs; and

(ii) for other purposes and the value of such procurement does not
exceed rupees one lakh.

XX XX XX

Government Press, Vikasa Soudha, Bangalore, P7, W.D. , Copies 750, 2% February, 2015



